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1. Whethe r Re p"r t ers of l oca l papers may be a llowed to 
s ee the j udg eme nt? 

2 . To be r e f erred t n the heporter or not ? 

3 . Whe t he r t heir Lordships wish to SE!1.. tl1 e fa ir copy }V.., 
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THE CENTRAL A~lNlSTRAHVE TRIBUNAL 

ALLAHABAD BENCH ALLAHABAD 

O~g~nal Applic ation r~a. 1102 of 1992 • 

lhion of India and others 

Smt Shak.untal a Devi 

HON 18L£ ~IR MAHARAJOlN t MEmBEfl.. J 
HO:N'BLE ~lR B K SlNGH, r-!El~BER- A 

••• 

vs. 

. .... 

"ppli.cents 

Respondent • 

, 

~ By Hon'ble Mr Md'larajdin, ... ember-J) 

The applicant Union of Indi a hos prefEft'rad this 

. 

I 
• 

• 

appl.i;c at.ion CBainst the award dated 09 06 92 passao by respondent 
• • 

husband of the 
No . 2 in w.c .Case No.1 :¥9 1. ilief'~pplicant wae employed as a 

driver in the Railway Department and it i s stated that he was 

asseulted with knife by -san&--one IJlile c lllling back frcrn duty 

and thereafter he s uccumbed t o the injuries inflicted to him. 

The ~i- f.e .of t l":le deceased movedepplication beforE;l !Jiorlllnlen• s 

Canpansat~on Aut,hori ty for awarding canpensation. Tne w.C • 

authority awarded Rs.3,46,424=58 paise with interest ot the 

. 
r ate of 12~ as canpeQS i3t;ion, The Union of Ind.t.a, being aggrieved 

by the order of w.c. wthority had preferred this application • 

We have heard tn-a learned· counsel to~ tb.e 

and per~oed the record. 

Tha applicant bet:oro w.c. Authority cleimad 

Ra.1,ao,oocV- as canpensetion \ll'leraas the W.C. Authority :sut:imitted 
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awarded R.s . 3,46 ,424cSS pcdoe .~ The applicant 

submitted a calculation chart a::cording t o whi ch the 

anoubt of componaatictn ohould h ave bean detetminod 

. 
Tho l oat'nad coum el for rel:lpondent 

No .1 agreEd \111. th the coloulation chart and has a aid t.h.Jt 

the amount worked out by th e spplicant should be ordered 

to be paid to the respondent N0 .1. 

While gr anting the intecim r elief the applicant 

was asked to dep oDit 11e.1,BO,OOO/- before w.c. authority 

and the le csrned counoel for the applicant. has stated that 

the said amount has al.reedy been deposited before the ~u .c. 

~thority . w.c. ruthority is direC"Ced to pay Rs.61,23~= 

out of the amount deposited befor e him and rest of the 

amount be r eturned to the applicant forth~th. 

NEMBER-A 

Dated:Alldlabad, August 05 ,1993. 
( VK5 PS) 

• 


